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Bhulei Rem 

vs. 

• 

• • • 
CENTRAL AOM1NISTRAT1 VE TRIBUNAL, 

ALLAHABAD BENCH , 

ALLAHABAD • 

••• • • • Applicant 

U n ic n o f 1 nd ia & Ot h or a • , • • • • 
Respondents. 

Bon' ble Mr. Just ice U ,C ,Srivaetave, V .c. 
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(By Hon. Mr. Justice U ,C ,Srivastava, v.c.) 

. 

enquirY proceedings on a varietY of grounds. According 

to him the enquiry proceedings yare not in accordance 

with law and the punishment of recovery unich had been 

given to him .is not justifiable end not supported by laY• 

The recovery too which is being mads, according to him, 

is not sustainable. He hee alr es dy filed en app eel on 

4-B-19g2 to Chief General Manager, which haS not yet 

bean decided. lt appears that the applicant haS 

ap'proachsd ltl:is. Tribunal yithout giving reasonable 

1 n thiS epp l icet ion the epp 11cant has at tacked the 

time to the department. The appeal, having been filed 

on 4-B-92, may take at least one yeek to reach the 

competent author it Y• Thie application can be di~poSsd 
of with a direction that the appeal yhioh has been 

fil~d by the applicant on 4-B-92 &hell be disposed of 

by the competent authority yithin one yeek .rrom the 

deto of receipt of the same, taking into conaidaration 

the pleas raised by the applicant. The applicant 

haS approached the appellate authoritieS for atay or 

the recovery. lt ,.ill be open for the appel.1ate 
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authoriti-es to stay the recovery, if it is deemed fit. 

The application i s dispo8ed of finallY at thiS stage 

in the above t arms. 

' 

Vic a-Chairman. 
(A) 

_Qated: 1 Bth August, 1992 , Alla habad. 
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